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IN THE CEMNTRAL ADMIVNISTRATIVE TRIBUMAL, JATPUR RENCH,
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VERSUS
UNISH OF INDIA & P32 ¢+ Pesronlents,
Mr. J.Il. Haushi ¢ Zounszel for the applicant,
r, Manieh Shandari ¢+  Counsel for the resyondents,

CORAM:

Hon'ble lir, Justice D,L. HMehta, Vice-Chairman

'PEF HGH'BLE ML, JUSTICE D.L. MEHT2Z, VICE-CHAIPMAN:

Hzard the learnsd counzel for the partiess,

O

2 Thz applicant was transferreld from Mota Jivision

e 0.,P, anl the

.

Phavnzger Division with most, He filed th

O

Jodhrar Bench glontwu the stay order in favour of the
applizant., Subssrmently, thiz 0,A, has bhean transferred

from Jadhpmr to Jaipur. In the czse of B.S, Verma V3.U0.0.I.,
’ Ply Roard's
the/circulsr o, E(SHT)740M15/52
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this Eenchh has oon
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dated 14010750 In thi:

a cirevnlar, the Ezard has decided tha
the employs=s balonging to 5C/2T should ke transferred very
rarrlf and for very chpyong rezsong only., The resrondente have
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ohly stataed in their repiy as well as in the order that he
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on acconnt of adminisztrative arcunds,

This iz nst a disclo=ure of a vary strong grouni or wvery rare

rezeorn. which iz necessary uvnder the caid eirovlar.
3. In the light of the akowve, the transfer order Jdated
1,5,39 (Annexure A=1) iz zet zside, Howsver, the res pordnnt

will oe at liberty to pase any freeh order concsidering tha

provizions ¢

)

£ the said ciremlar and giving the reascns, if
neczssary, according to law.

. The O.A, stands Jdizpozed of acedriinglw, with no

R

Vice=-Chairman

order as ko aosts,



